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NAME OF THE PARTIES: Prowess Financial Services Pvt. Ltd.
V/s

ROC, Mumbai

SECTION OF THE COMPANIES ACT: 252(l) of the Companies Act, 2013.
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ATTENDENCE CUM ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
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ORDER
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On costs of a1,00,000 payable to ROC, Mumbai, this Company petition is allowed, vide

separate order.
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Member (Judicial)
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